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Mr. Speaker: The question is: 

''That clause 11, as amended, stand 
part of the Bill". 

Tile motion was adopted. 

Clause 11. as amended, was added to 
the Bill. 

Clause 12 was added to the Bill. 

C'.ause 1, the Enactin" Formula ana 
the Title were added to the Bill. 

Shri C. R. Pattabhl Ram .. : Sir, I 
move: 

''That the Bill, as amended, be 
pased". 

Mr. Speaker: The question is: 

''That the Bill, as amended, bI' 
pased". 

The motion was adopted. 

13.33 hrII. 

MULTI-UNIT CO-OPERATIVE SO-
CIETIES (AMENDMENT) BILL 

The Deputy Minister in the Ministry 
Of Community Development, Pancha-
yati Raj and Cooperation (Shri Shyam 
Dhar Misra): Sir, I beg to move: 

''That the Bill further to amend 
the Multi-unit Co-operative So-
cieties Act, 1942, be taken into 
consideration." 

Sir, this is a small, short, simple and 
m03t non-t'ontrovcrsial Bill arising out 
of certain technical difficuJliet. 

13.34 hrl!. 

[MR. DEPUTY-SPEAKER in the Chair] 

Co-operation is n State subject. But 
there are o ietie~ whiCh ('over more 
than one State, and therefore in 1942 
an Act named as the Multi-unit Co-
operative Societies Act Was P9ssed. It 
was further amended in 1956 and 1959, 
and according to the present AI:' the 
registra tion of the society in the res-

pect!ve State is taken care of by the 
multi-urut co-operatIve society there. 
The details regarding supervision, 
audit, liquidation, etc. are taken care 
of by the State Co-operative Societies 
Act itself. 

But after the reorganisation of the 
States, certain co-operative societies 
became multi-unit societies. The 
States Reorganisation Act Of 1956 and 
the Andhra Pradesh and Madras 
(Alteration of Boundaries) Act of 1959 
provided for reconstitution and re-
organisation of such multi-unit eocie-
ties 'by the fonnation of new co-opera-
tive societies and the transfer thereto 
of the assets and Liabilities of such 
multi-unit societies. In the case of 
Bombay, the reorganisation of Bombay 
State came in 1960. There was one 
Bombay Co-operative Land Mortgage 
Bank. This became a multi-unit so-
ciety after Guiarat State was created. 
In the Guiarat area there was a Sau-
rashtra Land Mortgage Co-operative 
Bank which was converted into the 
Gujarat Co-operative Land Mortgage 
Bank. This, therefore, WBS an existing 
society. Under the present Act, the 
transfer of assets and liabilities from 
the Bombay Co-operative Land Mort-
gage Bank could be only to a new so-
ciety. So, this is the technical dim-
culty. 

The State of Maharashtra and the 
State of Gujarat applied their mind.., to 
this matter. Our Law Ministry applied 
their mind, and it was understood that 
this technical dimculty could be re-
moved only if we amend the present 
Multi-unit Co-operative Societies Act 
and put an enabling clause according 
to which not only the new socit'tiE'S 
can accept the liabilities and assets 
but also the existing societies are 
enabled to accept thp. assets and 
liabilities. 

Therefore, according to this Bill, 
under clause 2 an enabling provision 
U bE'ing made whereby thE' a~ et  and 
liabilities of the society can also now 
go to an existing society. For instance, 
it will go to the Guiarat Land Mort-
gage Co-operative Bank. 
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This is the technical difficulty for 
which reason we had to come forward 
with this amendment. 

It is also being provided that the 
mangement of the existing society 
mould pass a resolution accepting 
such transfer; only then the transfer 
can be eflected. Opportunity ia au.o 
being taken to bring an amendment 
iii consonance with the present work-
ing, that whatevt'r -!"ules are made 
according to this Act are placed 
before both Houses of Parliament. 

So this is only to meet the techni-
cal difficulty that we had to come 
before this House, and I hope that this 
will be agreed to. 

Sit, I move. 

Mr. Detluty-Speaker: Motion moved: 
"That the Bill further to amend 

the Multi-unit Co-operative 
Societies Act, 1942, be taken into 
consideration ... 

Shri Gauri Shankar Kakkar (Fateh-
pur): Sir, a perusal of this simple 
amending Bill makes it clear that thh 
has been necessitated on account of tht' 
reorganisation of the States. But in 
the actual working there is one diffi-
culty. On certain occasions the mem-
bers of certain existing co-operative 
aocieties have felt a hardship. When 
the assets and liabilities are brought 
over to certain new societies, there 
are two questions. Sometimes there is 
a society which has got solvent work-
ing capital, working on its own assets. 
not taking any accommodation or loan 
from any district co-operative barrlt; 
and when the assets and liabities are 
amalagamated in some other existing 
society, then the members are put to 
great difficulty because the 
assets and liabilities are related 
to those members who have formed 
the previous society. So, if per chance. 
the existing new society has got an 
n.~ati fa tor  financial position, the 

old members are handicapped in get-
ting loans because of the default in 
the case of the new society. Vice 
'Jersa. there are cases where. it a new 
society is working satisfactorily, on 

YULTU or me V1000nB metnoa IS pro-
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Bill 
account of the assets and liabilihc;; 
which are given to that new society. 
sometimes, there is difficulty in tnt' 
working of that society. My sugges-. 
tion is only this; that at time of tn .. 
dissolution or when the assets ana 
liabilities are acutually taken into· 
consideration, the convenience of the 
members who had formed the pr ..... 
io .~ society should, also be taken 

mto account and an attempt should 
be made that they should not be' 
loosers in any respect. I think the 
amending clause enables the existing 
society also to be in a position to know 
the assets and liabilities of some other 
society. A provision has been made 
10 this Amending Bill that it would 
be possible only when the Annual 
general meeting of that society has 
actually sanctioned and adopted thu 
proposal. My suggestion is that the 
members of the old societv whosl' 
registration is dissolved or are gOing 
to be amalagamated in this society, 
should also be consulted and their 
annual general mef."ting should also 
be consulted. In this manner, it 
would not cause in convenience 
to the existing members. I 
know there are certain instances 
in the U.P. There were old 
multi-purpose co-operative socit'til". 
Then, when large-size CO-ODeraI.1VI' 
societies were formed, or wh'.'n spr-
vice co-operative societies er~ 

formed, in the case of cer-
tain societips, their registrations 
were dissolved and they were amal-
gamated into one unit. On t.hat. 
account, the members of the old 
societies are finding it very difficult. 
to get accommodation, because they 
had their own solvent backing Rnd 
now, on account at the new registered 
societ.y, they are ignored and they 
not able to get the facilities which 
they were getting in the previou. 
society. On account of the workin!! 
of such facts, I would suggest that 
theSe should be taken into considera-
tion. Of course, I do not oppose this 
Amending Bill. But, my only suggest_ 
tion Is that the interests of the shBrfl-
holders of the particular society 

tr:ned, as the Deputy MinIster polllt-
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[Shri Gauri Shankar Kakkar] 
whose assets and liabilities are called 
upon to be mixed up with a new 
lIociety should be taken into on.~i

deration in all such cases. 

Shl'imati oSarojinll Mahlahi (Dhar-
war North): Mr. Deputy. Speaker. 
co-operation as a popular movement. 
is assuming greater and greater im-
portance day by day. Specially in 
view of the emergency, a number of 
co-operative societies are being el1-
couraged. Those co-operative societieR 
which were working before the StateR 
Re-organisation-some of them require 
to be re-constituted and re-organised. 

Section 5A. of the Multi-Unit Co-
operative Societies Act, 1942, makes 
a provision for re-constitution and re-
{)rganisation of the society and also 
for the formation of a new society. 
Here, the handicap is natural when a 
society which was working as a Multi-
unit co-operative society catering for 
an area included in two States, now 
has to cater, especially after the Rt'-
organisation of States, to a few more 
States also. Difficulty naturally 
arises. The provision was that only 
to a new society the assets and liabi-
lities of the existing multi-unit co-
operative society should be transfer-
red. The technical difficulty has to be 
removed. This particular clause 
which is intended to be amended is 
only an enabling clause for the pur-
pose of permitting the transfer 01 the 
assets and liabilities to existing co-
operative societies and al~o multi-unit 
eo-operative societies. Therefore, the 
section has been amended to say that 
the transfer may be either to a new 
eo-operative society or to an existing 
society. There is also a provision that 
the transfer may be partial also. That 
is also most important. The transfer of 
assets and liabilities may be in whole 
or it may be partial transfer of assets 
and liabilities. This is also important 
as it facilitates and gives greater con-
venience to the old multi-unit 
lIocieties and also to the new societies. 
"The·wora, 

"including proposals regarding 

(a) the formation Of now co-
operative societies and the 
transfer thereto, in whole or 
in part, of the assets and 
liabilities of that society" 

have also to be noted in this connec-
tion. Transfer in whole or in Dart of 
the assets and liabilities of that society 
to any other co-operative society must 
be approved of by the general body 
of the society which undertakes the 
assets and liabilities. 

Here, I wish to make another 
lIuggestion. I do not know whether 
it has been made clear that the assets 
and liabilities which are transft!rred 
either in entirety or in part are to be 
transferred to another multiunit co-
operative society or any other co-
operative society having the same 
nature of activities. Suppose there is 
an existing co-operative society which 
wants to extend its sphere of activity 
and wants to undertake the assets 
and liabilities, and there l~ a new 
society which wants to undertake 
these assets and liabilities. I think 
proper consideration must also be 
given to this in the interests of the 
smooth working of the society. Only 
if a society which ha., got experience 
and standing in the particular work 
or which has undertaken a work which 
is similar in nature to the work of the 
multi-unit co-operative society which 
is transferring its assets and liabiJitie5, 
becomes the transfree of the assets 
and liabilities, I think it will add to 
the working and also to the efficiency 
of the working of that particulaI 
society. I think this particular clause 
which only enable9 the working ot 
co-operative societies, especially 
muti-unit co-operative societies after 
the Re-organisation of States is hear-
tily welcome. 

~ ~ ~ (m<:r) 
~~ ~ f.r.;r. . .~ 

lImIT ~ I ~ ~ ~ q'Rf ~ <tt'f 
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Societies (A me1lUmelltJ 
Bill 

Shri Shyam Dhar Misra: All 
regards the point raised by my han. 
friend Shri Gauri Shanker Kakkar, I 
have only to say that the society 
which takes over the assets and liabi-
lities on transfer has to pass a reso-
lu tion, according to this Bill, and then 
only the transfer of the assets and 
liabilities will be effective. 

As regards the society transferring 
the assets and liabilities, the registrar 
ot the particular State who works as 
the representative ot the Central 
registrar has to ascertain and has to 
be satisfied that the transfer of these 
assets and liabilities is in consonance 
with the membership, the objective 
and the programme ot the particular 
society working there. 

Regarding the issues rai5ed about 
fhe amalgamation and division ot 
societies in U.P., I would submit that 
that would not be covered by this 
Bill, because it a large-sized society 
is either amalgamated or Is bifurcat-
ed, or if some service co-operatives are 
amalgamated into bigger societies or 
they are bifurcated, they will be 
working only in one State. 

Shri Gauri Shanker Kakkar: I did 
not mean that that was covered by 
this Bill, but I simply wanted to cite 
the difficulties that these societies 
have to face. 

Shri Shyam Dhar Misra: We recog-
nise that difficulty. In order to 
remove that difficulty, several States 
are passing new Co-operative Acts. 
Even in U.P., from which State my 
hon. friend hails, they have suggested 
certain amendments to the Co-
operative Act, and those amendments 
would have come up in this session 
itself, but probably because ot the 
emergency, that particular Bill could 
not come up; probably during the next 
session or the session after that, that 
Bill would be brought forward, and 
thereby we shall be meeting the di1ft-
culty pointed out by the hon. Member. 

I am grateful to my hon. friend 
Shrimati Sarojini Mahlshi, because Ihe 
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Commission 
Bill 

Co-operative Societies 
(Amendment) BiLL 
[Shri Shyam Dhar Misra] 

has already tried to answer the point 
raised by Shri Gauri Shanker Kakkar. 
She wanted to know in particular 
whether any other society which is 
not particularly working in that field, 
if it extends its activities to a similar 
field. can take over the assets and 
liab:lities. My answer would be 'Yes'. 
The only question is whether that 
society is prepared to pass a resolution 
to take the assets and liabilities, and 
the registrar of the particular State 
where the principal office of the multi_ 
unit co-operative society is located is 
satisfied about the transfer; once that 
is done, there is no legal bar to tho 
transfer. 

My hon. friend Shri Sivamurthi 
Swami raised the problem regarding 
),{ysore. This problem has been there 
to some extent and we are looking 
into it. The transfer of the assets and 
liabilities as regards Mysore has not 
been much of a problem. It has almost. 
been settled; but to some extent 
whatever is there is being looked into 
by us, and. it will be taken care of. 

There is no other point whiCh has 
been raised. As I stated earlier and 
as the Members realise, this ~ a non-
controversial Bill; it is an enabling 
Bill with just three clauses. I move 
that the Bill be taken into considera-
tion. 

Mr. Deputy-Speaker: The question 
is: 

''That the Bill further to amend 
the Multi-unit Co-operative 
Societies Act, 1942, be taken 
into eonsideration .... 

The motion was adopted. 

Mr. Deputy-Speaker: We shall now 
take up the clauses. 

The question is: 

"That clauses 2 and 3 stand part 
of the Bill." 

The motion was adopted. 

Clauses 2 and 3 were added to the 
Bill. 

Clause 1, the Enacting Formu.la and 
The Title Woere added to the BiI/. 

Shr Shyam Dhar )Iisra: 
move' 

"That the Bill passed". 

I beg 

)Ir. Deputy-Speaker: 
is: 

The quesllor. 

"That the Bill passed". 

The motion was adopted. 

13.55 hrs. 

DELIMITATION COMMISSION BILL. 

The 'Deputy Minister in the Ministry' 
of Law (Shri Bibudhendra Mlshra): I 
beg to move:-

"That the Bill to provide for t.he 
readjustment of the allocation of 
seats in the House of the People 
to the States. the total number of 
seats in the. Legislative Assemblv 
of each State, the division of each 
State into territorial constituenclc, 
fOr elections to the House of th.' 
People and Legislative Assemblie< 
of the States and for matters con-
nected therewith, be taken intn 
consideration." . 

This Bill has been brought forward 
in pursuance of articles 82 and 170(3) 
of the Constitution whieh provide that. 
upon the completion of each census. 
the allocation of seats in the House of 
the People to the States, the tota I 
number of seats in the Legislativ,· 
Assembly of each State, and the divi-
sion of each State into territoria I 
constituencie3 for electing members to 

. the House of the People and the 
Legislative Assembly shall be read-
justed by such authority and in such 
manner as Parliament may by law 
determine. 

I WOUld, first of all, like to refer 
to the definition of 'State' given in 

·Moved with the recommendation of the President. 


